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Particulars to be examined

1. Is the appeal competent?

2. (a) Is the application in the prescribed form ? 

(b) Is the application in paper book form ?

(c) Have six complete set# of the application 

been filed ?

3. (a) Is the appeal m time ?

(b) If not, by how many days it is beyond 

time ?

(c) Has sufficient case for not making the 

application in time, been filed ?

4. Has the document of authorisation/Vakalat- 

nama been filed ?

5. Is the application accompanied by B. D /Postal- 

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been 

filed ? ■

Endorsement as to result of Examination

T ’

I r ^

1

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in 

the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 

and numbefd accordingly ?
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DEFENDANT

R E ^ fS E ? T

VERSUS 

Union of India

P r is f  Order, M entionTng~ Refe7erS^ 

i f  necessary

Hon’ Mr. G.£, Shanna, J,M.

Hon* Mr. K.J> Raroan/A.M,

Heard the leair.ed counsel for the applicsait. 

Issue notice to the respondents to show cau'fee 

as to \̂hY this-petition may not be acinitted. 

List.this ^ase on 4-7-89 for adnlssinn.

How co m plied . 

with anddate 

of compldancB

A J l .  

(sns)

1
J.M.

Hon*" Mr. Justice K , Nath, v.C.

Hon' Mr. K .J . Ranan. .A.M.

Shri R.C* Sharma, learned counsel for the 

applic^t is present. Dr. Dinesh Chandra 

learned counsel makes appearance on behalf 

of re^ondents and requests for and is allowed 

three weeks time to fil6 counter reply.

List this Case f or a(^isslon on 25-7-89, 

on which date the Opp.Ps. shall also produce . 

tile result of the applicant and the case 

is likely to be disposed of finally.
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CENTRM. /y^MINISTRATIVE TRIBUNAL,LUCKNa^ BENCH.

Registration O.A.. no. ,m  of 1989

^ ^ ] ^ h t ’Cihat25e?-5

Versus

Union of India 
and others

A-pplicant.

Respondents,

\ \

Hon. Mr. Justice U.C. Srivastava,v.C.
Hon'ble Mr« K» Obayya, Meiiiber (A)

( By Hon. Mr. Justice U.C. Srivastaya,V.C*)

The applicant was appointed as Mazdoor in the office 

of the respondent no. 4 w .e .f . 5 .4 .1983 and worked there 

till thereafter he was transfered to the office

of A.GE Bakshi-ka^Talab under the controj^ of the respondent 

no, 5, As per rules, he became eligible to appear for 

promotion test, namely for the post of Motor Pump Operator 

in the year 1986, after completing three years of service. 

Therefore, he appeared in the examination which took place 

on 4 .3 .1987 . The result of the successful candidate was 

declared but according to him, his result was not declared. 

He brought it to the notice of the commanding officer and 

sen^reminders after reminders but no action in the same was 

taken. Although one who appeared in the examination held 

on 25.4.1987 his result was declared but the applicant was 

infbrmred on 4.11.1988 that as the seniority of the 

candidates upto 31.12.1982 wag taken into consideration and 

as his seniority is from 5.4 .1983, he was not selected 

for test® Due to wrongful deprivation of the applicant 

by the respondents for his promotion, the applicant by 

means of this application has prayed that the respondent

Nos. 3 and 4^be directed to declare the result of the

S'n'^the examination 
applicant? conducted by the respondent no. 4 for the post

Contd ...2p /~
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of Motor Pump Attendant on 3 .3 .1987 , and the result so 

communicated be entered in the service book of the 

applicant by issuing suitable command to respondent Nos.

2 and 5.

2, The respondents in their counter affidavit have

stated that the proceedingsof the trade test board were 

not approved by the Chief Engineer and were returned vide 

his lettsr dated 3.4.1987 for rectification of the 

descr^pencies in terms of the guidelines spelled out therein. 

It was pointed out that the number of traSe tested should 

not exceed three times the number of vacancies available.

It was further pointed out that the trade test should be 

held in accordance with three grade structure and only . 

feeding categories are to be allowed to appear in the 

trade test. Thus, the C hief Engineerjadvised to conduct 

the test again keeping in view the guideline as ps'

Envisaged in the above letter. Consequently# the proceedings 

of the trade test held on 4.3.1987 were cancelled and another 

trade test took place on 23 .4 .1987. The applicant was not 

eligible to appear in the said trade test in accordance 

to the above instructions. So far as the provisions of 

rule is concerned# he appeared in the trade test for the 

post of V^lveman for which sufficient number of vacancies 

were available and the eligible penal was large enough to 

include his name based on the principle of three persons to b«- 

considered for every one vacancy. The eligibility 

was determined on the basis of guideline received from 

the Chief Engineer# and as such# the contention of the 

applicant that he has wrongly been deprived is not 

correct. This Tribunal vide its order dated 13.11.1990 

after noticing that the main defence of the respondents 

is that the applicant did not fall within the zone of

Contd . . .  3pA  ^
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consideration on the basis of the criterion of the three 

candidates for one vacancy.They were directed to file a 

supplementary counter affidavit within 6 weeks stating there 

in the number of vacancies of Motor Pump Attendants for 

which the trade test was held on 4 .3 .1987. They were also 

directed to file the seniority list of the eligible 

candidates, but the same has not been done,

3, The learned counsel for the respondents who in the

mean time produced the record before us which indicates 

that there \-̂ re 37 vacancies in the month of March, 1987 

when the applicant appeared and obviously, the applicant 

succeded in the same and it is said that no such cancellation 

order has been produced on the record except that a reference 

finds place in some letters. In the second examination, the 

assertion made by the applicant that his position was at Si.

No. 75 has not been denied, but what has been stated by the 

respondents is that he was not within the merit liste 

The position was explained to the applicant by the Garrison 

Engineer vide his letter dated 22 .2.1988. The applicant 

has been informed that the result of the trade test held 

in March, 1987 was not considered necessarily due to less 

number of vacancies. Seniority to the trade test was taken 

into consideration upto3 1 . 1 2 ,1 9 8 2 , although, this appear not 

to be the case. Ks according to the plea which has been 

taken in the counter affidavit, it appears that three
A' V

persons were ©ons^Me^c?gainst one vacancy. It appears that 

no clear stand has been taken by the respondents,, as such, 

there appears to be no reason why the contention of the 

applicant should not be acceptedicAs the applicant has 

already passed the trade test, in which he appeared becauseU.W'*^ 

permitted by the respondents, he shall be given an appointment 

in respect of the available vacancies. In case, the applicant's

Contd . .  4p.
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position .^astWithlrabtheoifuti'fcer of vacancies when the 

first examination took place, he may given an appointment 

But, when the test took place second time , and the

applicant has gained the position countable in the
Ik .

merit list, he gei appointment taking into consideration
Ut

the number of vacancies. The respondents have committed

an error in allowing more candidates to appear in the

examination and the candidate should not be made to

suffer entirely on the fault of the department. !pie
f"

applicat^n is disposed of the above terms. No
/  /  **

order

- 4 -

Vice-Chairman

Dated! 16.7.1992 

(n .u .)
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Ramakant C h a u b ^ --------- Petitioner

Filing OA~..iT.i,S’<=l
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Versus

Union of India and others _-----0. Ps/4?espon dents:

Sr i  Ko

1 .

2^
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Description of 
Documents Page no

Application I- 7

3. ti >2 *

4, II :\ *3*.

5 , 11

6 . II Vs*

7. It
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Tribunal Office

Date of filing 
or

Date of receipt by post 

Registration no

Signature 2>f the Applicant

V.
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ffiPORK: TIE SBRTHAL ADK HSIRATIVK TBIBnUffi,

cJiHeuiT Luemow 

SegistratioG OJl, no . 9 f . . . of: 1989(^0

HAM M W  Cm i®);s/o  SM  Bhara* Chaube,,fedoor^,

A .G J ,  Baishl.kai.Tala.b, GiK. (West) tncknow

- - —  • Petitioner

VERSUS

1, Union of M i a ,  through the; Secretary Min. of

, Defencej Govt, of:India, Delhi.

2, Shief Engineer Central eoranand, M.G^Karg 

liUeknô r

3, Chief Engineer: Northern eommand, c/o 56 A„p,o

4, Coffiinander Works Engineer, 5241,. a/o 56 A.P.O 

s. Garrison Ingtaeer West), lliSardar tetel terg

Lucknow

- - - - -  Opposite Parties 

M gr-Sec 19 p.L .the_eentrarTrihi,r,^i -.noT

^  fertlenlars of AtinHnant. ,,

(i) Hame of the Applicant : Baaakant Chaube '

(11) teane of Father i Sri Bharat Chaube

(Iv) Office address ! A® , Batehl-ka^Talab

< Iiticknow

Sdntd page 2
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l i m s a l a r s ^ f j h e
ggspon dents — ■

t5  ̂- f ’ Govt of 
2hdia, Hew Delhi.

2 ,  C h i e f  ^ g i n e e t ; ,

H.G.f-ferg LucIĵ -w

3,-Ch4ef Sngineer, 
■northern CToiiimand 
c/o 56 APO

4 , Sbmmandef Wor'fcs

5, Garisson Engineer 
(wesft). 11; Sardar 
Patel, Marg 
I*ucIaiow

^articular of the 
order against \̂ hi>.h

made•

(i) Order :

(ii). Date :

(iii) Passed
. by

(iv) Subject
in ■
brief

e:*S. Northern eomnand e/o 56 
APO letter Ho 416/]hd/350/Bie(2) 
dated 20 Feb 89

SB lor them Command c/o 66 APO

Won declaration of Trade test 
dated 4 ,3 .87 , 3n which the 
applicant had appeared.

Jurisdiction of the 
l ^ l r i b i i n a r  ;

(5) Limitation

The petitioner declares 
that the subject matter 
of the order against 
he Tiiants redressal is 
tiJithln the jurisdiction 
of this Tribunal,

The petitioner further 
declares that the appli­
cation is thin time and 
limitation prescribed u/s 
21 of the Central Adm, Act 
1985.

(6 ) £a^s_of . the case. :U) That the petitioner was 

appointed as .fe^door in the office of O.P no 4 

^ .e .f  5,4.1983 and worked there till 8.4,1988. 

Since^'9,4.1988, the petitioner has been trans­

fer ed to the office of feicHxH® A ®  Bakshi-ka- 

Talat under the control of OP no 5,.

Gontd page 3
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That as per rules framed In this regard, the

petitioner became eligible to appear lor promotion test,

namely, for the post of Ibtor Pump Operator in the

yea-r 1986, after completing three years of service.

He therefore appeared for the test of tfotor 'Attendant

conducted by «  S241, c/o 56 APO on 4 .3 .87 . A copy of

the order provlfltog eligibility:of fezdoors after three

years of service is axxst annexed as_AnnJii to this 

petiticn,

(H i )  That as per the rules, the results of the 

participants is declared and is entered in their service 

I books. The successful candidates are then appointed as 

and «hen voancles arise and do not have to appear again.

It may be submitted that the results of those failed is 

also declared and they are permitted to appear in subse- 

quent examinations, ,

(iv) That aaspecimen of the'order PART II, publish­

ing the casuality of appearance and the result declared 

thereof is annexed herewith as Ann *2 * to this petition, 

A .perusal^ill indicate that it is PART n  order passed

; by G1 6356., bearing no 24 dated 15 Jun 87 and it lists
i
; the results of candidates ■who appeared subsequest to 

; the petitioner, on

4

= (v) That, petitioner v?as much worried to Imow that

i his results ws®' not declared whereas all of the rest of 

; candidates* results was;, published,

(vi) T̂ ^at the petitioner brought the matter to the

■ notice of his CTomanding Officer, G ®  5241, c/o 56'APO

who did not reply. The petitioner thereafter represented 

to the O.P lo 5, who was the superior officer of 0.F  lo 4, 

but no body bothered to reply or to give justice to the 

petitioner a poor class 17 Mazdoor.

n

(ii)

CviO That the petitioner ^  ds

0^ ^  i» ,u  " A  '
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theapresent place of posting, viz, Bakshi-ka-Talab 

Lucknow in ipr.'88* liiring the course-of his tenure at 

5241 C/o 56;AP0, the petitioner repeatedly requests his 

superiors that his result of Trade Test be declared 

but no action ifJas taken. The petitioner sent reminders 

through proper channel to his previous unit Commander, 

the OP no 4, mid for the first time, on 4 lov 88 , he 

was informed that as the seniority upto 31" Dec 82/was 

taken into consideration, aad as the petitioner *s senio­

rity is from 5 ,4 .83 , he was not selected for Test. A 

copy of this letter is Ann *3* to this petition.

- -4- . ■

(viii) That this contention of the authority was;

^  incorrect* ll. perusal of Part II order dated 15 Jun 87

will show,;that Kul Bhushan l^azdoor, appeared'.on 25,4.87, 

and his result was declared at srl 5I'j Ann *2 *.

(ix) That the seniority of Srl Kulbhushan is w ;e .f  

20.4*83, and he: is junior to the petitioner, A copy

 ̂ of order showing appointment of Kul Bhushan is Ann

to this 3aid± petition,

(x) That it is therefor endear that the author i-

^  ties tried to‘ hush up the matter by giving false’reasons.

/' ; ; The petitioner therefore represented .to the authorities:

again vide his petition dated 3.1*89, addressed to the 

E-in-S, Army Hq New Delhi, a  copy of which is AnnJ5 * 

to this petition,

(xi) That the reply to the above mentioned’represen- 

tatlon was oommmloated to the petitioner vide «  (west) 

Luctoo« letter no Vy?\ /ln&/Sn/^: dated JAJterjg :

Which is also impugned in this petition and which is 

Annexed as; Ann «6 t to this petition.

(xii) That a. perusal of this letter will show that 

the authorities have changed their stand and now the

ffontd page 5
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reason'given is that the applicant did not In merit 

as such the result ^as witheld*

(xiii) That as already submitted, the authorities: are 

duty bound to declare the result as they have done in the 

cases of others. There is no question of any merit list, 

as this is not a-selection test, but is acquisition of 

qualification for promotion.,

(xiv) That the above arbitrary action of the O.P No 4 

has resulted in great mjus|ice-to the petitioner as 

after coming to Lucknov/, he--would be aHov/ed^to appear

in the Trade test only after those already serving heres 

have been given a chance. Had the result of petitioner’s 

Test been declared, he could hafee been appointed in the 

coming vacancy straightway.

That the action of the opposite parties nss 

4 and 3, is against the procedure laid dom in this regard 

and is discriminatory in asvmuch as the results of other 

contestant, including those Juniors to the petitioner 

have been declared,

(xvi) That the petitioner is a poor class IV servant 

and has loiocgied, the doors of his superiors for justice 

buet in vain and that is why he has approached this Hon, 

Tribunal for grant of justice®

(7) Details of Remedies.- 
Exhausted.

The petitigaer declares that 

he had made representation ag­

ainst the: non actioi of OP no

4, to superior authorities, 

Ann ’5* which was rejected 

vide:linn 6,

Sontd page 6
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(8 ) I'lattfer'not pending 
with any other 
Court

(9) Relief Sought :

(b)

(c)

(lO) interim Relief :

The petitioner further declares 

that the matter regarding decla­

ration of result is not pending 

before any Spurt orr Bench of 

the Tribunal,

In yiexi/ of the facts' and clrcuiiw 

stances mentioned in para 6 above 

the petitioner prays for the 

Following relief :

That this Hon’ble Tribunal 

may kindly direct the O.P los 3 

and'4 to declare the result of 

the petitioner, of examma*ion 

of Itjtor Pump -Attendant Trade 

Test conducted by OP no 4 on 

4 .3 ,87  at an early date,

That the result so coBimunicated 

be entered in the; service book 

of the petitioner by issuing suit- 

ble coBiffland to OP nos 2  ̂and 5 ,

Any other relief this Hon*ble 

Tribunal deem.fit and just.

There is no prayer forjany 

interim relief.

Particulars of the Rank ordpr
in respect.of the aTOlioatloti ^

1. Same of the Bank on which drawn j \N/V

2i N ^e  of the issuing post office : Uoa\j crcltw, xssuj-ag poSTj on  ice :

3, Date of issue of postal order s ^  Mf

4. Post Office at which payable :

(12) Details of Index s An index containing the details of

the documents to be relied upon 

is annexed,

^ ft ^
(13) List of Decnmeiiifi eoHTD page 0  ']



1 •'^'Letter shovfing qualification for the post of 

Pump House Operator,

2g Copy of PIRT.'n OBIER no 24 dated 15 Jun 1987 

by G.1 (B) 6356, c/o 56 APO

3. eopy of «  5241 latter no 1116/TT/120/S1P da:.ted’

25 Nov 88.,

4. Gopy of m  No 16 dated 18 Apr 1983, sheet no three; 

passed by ® : 6356 c/o 56 APO

5. Representation dt 3.1.89 by the petitioner to 

the 1-in -G, Army HQ lew Delhi

Copy of ($  (West) Luctoiox̂  litter no 107l/lhd/571/ H D  

dated:14 Mar 89.

V B R IF IC IfM

Ranekani Ghaube, aged about 29 years, s/o 

‘ Sri Bharat Chaube, r/o care Dilip Sloth House, Bakshi

ka-Talab, Lucknow, vJorking as Jfezdoor, in A ® *s  office' 

i at BIT, Lucknov, do.hereby verify that the contents of

paras 1 to 5 and 6(1) to 6 (xvi) of’ this petition are 

; true to my personal knowledge and belief and that I

; have not suppressed any material fact.

Lucknow

' r  ! ~ " O'
i Daied. i%y gg  ̂ ( Ramakant Ghaube )

Signature of the applicant

To

The Registrar

Central Admnistrative Tribunal 
Circuit Bench Luckcioî ;

/
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/fe o R E  THE CEOTRAL ADMNISTRATIVS TRIBUIM.

CIRCUIT BENCH,

Regtn no 0,hf —  - 1989^2;^

Ramakant Chaub^ - -- —  —  - Petitioner

Versus

Union of India and others Respondents

I N  D E X

' Sri No F&rticulars of Documents Page no

1 , letter sho^iffg qualification f
; for Rump House Operator

2, Part I I  order no 24 dated 9
1-5 Jtin 87, by ®  (B)
6356^ e/o 56 APO .

3* CWE: letter no 1115/IT/120/S1P 3
dated 25 Nov 88. (©ffi 5241 )

4 * Part II  order dt 18 Apr 83 by if
($" 6356 c/o 56 APO

5,* Representation by the petitioner ^

6 , GS. (west)'Lucknow no 10 71/in d/5 71/SlD y
dated' 14 Mar 89 '

LUcknow

Dated : OjT May 89 ( Ramakant Chaube )
. Petitioner
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gaJR ) g 3 i36^E t  lA.f'^sa.ii': ;iCij€tt,' ■i-v-i'̂ H'r;

wt' - 
-riTCrr.Tr - r ^ r '~ J Z ' - r  :;;*•?

4 7 . 505951 Sh Babu Ram
Q/P5
Fmn

L /allowed to
Maz SD4 25-4-87^ppQar- , the T??.^o

Test of V/ !-1aL! pCc 
dwolaiQd

48 • 50f^961 Sh Gaju Ram -do-

149 • 50S669 Sh Tar sym J/al ^do«

gD. : 50667? Sh Bplbtr wdo-

E )
'5i. ^506695 "Sh Rilbhu ^afkL>^ Maz

cv' Vb
Ftr

/  Ulo '̂fed 
25-4-87 ^ p e a r  . lo the Trade 

^QSt of V/MaP and 
declared 

/  xV.lowe;̂ .
25-4-87/ 1*̂  tha, Trade

of' V/Man .a|Td '
■ duoiai«d

„  /  '̂ lloV'?d fco 
25-4-87 //Jpp oflii- ' lr> t}:9 'TVodS

V/J%D ,

:' G'';G.Uica  ̂ ■

/  ftlloved 
25-4-8/^i^rpe.o? * 1.n the Trade

■ ; ^  of.y/l'ht! ar»d
atici.lar̂ d 

*̂ 110'W0(̂ ’ <;0
25-4-87 '̂^ppe '̂A' ' the Tradi3 

Tost of V/Kar* ard 
declarofl Pi\S3»

/  Allowed to 
25-4-87/iippear V in the Trade 

Test of H/Man aod 
declared AB̂ Ŝ NT*

I /  Allowed to
25-4-87^pPeai 1 lr« the Trade 

l\ist of H/Mar , aPd> 
declared P/lS3»

25--1-87-(CAppear 3 in the Trade 
Te»t. of Mato Mneor and 

ABSSfl'i:* '
I,

— do- 2 5 - 4 - 8 7 ■ :  ir. ttee Trade '
of K/H''.t.i wHd

^-J.HoWei to

-do- I 25-4-87^ j.n l̂ ho Trade
• . ' of a'')o

d'^clr,r>J .
7  to

57 . 358524 Sh Dlwao Oh and H/Man 25-4-87 <&ppen>/x2: in the T?ade

52. 506545 .\diok Kumar -do-

53 . ; 364638 Sh Balwart Singh -do-

51. 502275 Sh GlidharlLal -do-

^  Allowed to

1

55* 506913 Sh Boop Lai

56. 506541 Sh Bnj3ha»1 Lai

Ty le 'I-:; of E/̂ vrdrfth 
deolat'o<! FA

for Garrlso’3 Brglneer Go rt.d • • .P/IO*

t
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CuPY Ui- Cuh 62il i<Q.,._JJL l^ I I / .l ‘̂ i- J^

liUlJiCT s- ThfyivTl;^! wf Xi;ijUwriiI.?>ĵ  ..PbhsiUMM^

1# ii€fer to Centre! Gomraan̂  Kptionsl M£t> isaploy«6s Union, 
Lucknow in t t r  No. hif/CGirJ/lT/SS ^Pted 04 Nov *8 .

2 . it is  intiafcted that *ir5n  «o?r«l rroc®^^i«a6 S of trvib test^- 

h e li  on 94 Mf:r S7 , .suU'ittesl &y tae pi’i ^ i i l n i  OlXlcer wei« not | 

fipprovsi .̂ sv SB Udht'^piir iions i.oli.‘-)wiii|, ccrtsin oi^s^rvstlon 
r d s e ®  their It'ttsr Ko lX^0?7 i j ;y U ( ; ( 2 j ilettCSS Apr B7 »

Ik€ oksei'vf.tiori6 inter all £ paints© out tii»t Hanker" of trpdasnen 
tested, 6xc?€«i«d th« llrait of cfeniidetes waicla s^oul# lie linitet 
only to 3 timejs tirae nu«fiher of vrcfncies f.vgllfebl#* It Vds 
slso pointtd out that trr'^e U.st snonli k€l4 In eccor<ieBc« 
witte thrf€ ^r&lf structure end only I’etaini, estcjorias are to 
96 sllowgii to »Tp€£;r In U« tiesi: tsgt. e^ein Acepia* in vi«w 
tk® points 6s. en'Jiobg&d in ti.vir abov« quoteii letter# '

3. Conse-jUfntly trcst- t<ifcts were fc|,8in con^ucte*! on 23 to '
2S ^̂pi' B7 hi4 un sn?>5equ0nt eoter.# The ct*rdii5atur€ was 
restricted to tf.e rytlo of 1J3 ie tr̂ rct ctiiiiSatfis were trsit- 
teste^ si^einst one vacancy•

4 . ii^epini of £ifov«r ciltciis, stniorlty of Meadoors
for It (M  test foi &roraotion to M£U7^-PA,Mttt/P*ftr,M8ti/ 
LineBRHjMEtc i'.ir5R:,h 6to v*@rs coatidered for seniority upto 
31 I3i2« The seniority cf iiarl î 6Ba A-fent
U.(iBu>»ey i:s Mf.a'loor is 13 Apr lî as «nd as sucii h« w&s not 
consiiSereî  for selection of tri.f’e test of Mati/Ml'A,

Copy to

(3ii‘ Udhflapmr i-on© 
UdhiiBipur

x x x x : x x x x  
^arsiisi iiinfin 
M b Officer 
for CoBBSEder

Xoietker vith rop; :.f Union letter qeiot<J€ *• 
efeovs. . .



KQrKxXlCp }̂- CM{6 ? 5/ Ŝ 3:
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'^ f ' dtU^al /)9/r> ^Tnhu/̂  oJr /Cl

/<4aa<. Ua ^  Cksu^h&^ \/j. U '‘̂ ,W  f  ô ai

^ + //1  />  ^(?A - /9t5

From !- ?'ES- 506693 , Raira Kant Cboub«y

AGE, Dakghl-ka-Talab, Q .E . (W«gt)
LUCKnoVJ

To

Th« Ilon'bl© Ern;ln««r-In-Chl«f 

Army Headi^uarters i
N«y Delhi ^

THROUGH PROPER CHANNEL

SUBs REDRESSAL o f  GRIEVANCES

Respaoted S ir ,

Most respaetfully  I b«s to submit the fo llowlnf 

for your kind Information and necessary orders 
please.

1 . That I am serving as « recular Kazdoor, at 

present posted at AOS BICT, under GE (W) Lucknov. I  

was appointed w . e . f  5 ,4 ,1 9 8 3  by GE(E) 6356 e ^  56 APO 

and have Joined the above unit on transfer Ir Apr 88

S , That as per orders in force , after completine 
3 years of «!erclee, I appeared for a test , the Trade 
test of MateAlPA on 0 4 , 3 , 8 7 ,  conducted by CWE 5 ;?4 i ,  

c /o  56 APO, the result of whieh vas never communieated 
to me, .

3 ,  That the presidlnj o fficer  of the above test

was Lt Col Pal and Capt M,L,Sharma vas  one of the nembersi

4 ,  That on repeated requests to declare the result
of the above tent, OE (P) 6359 , e/o  66  APO Informed

m  vide letter  n o l l lP /11 8 /E ID  dated r?2 Feb 8R, that 

the result was not required to be communleatGd as the 

number of vacancies was lers and the seniority upto 

31 Dec 82 vas taken into consideration, A copy of this  

letter is attached with this application  for your 
kind perusal,

5 ,  That the above reason Informed to me was not

correct as not only that the liazdoors of my seniority 

were promoted but fresh  direct recruitment vas also 

made. This is gross injustice to the petitioner before 
your Honour,

6 , That it nay further be submitted that even if

the petitioner could not be promoted, my kjt result 

could have been declared and the casulity  be entered 

in my service book as procedure, so that I  could be 

promoted without examination in future vacancy. The 

excuse of my superiors that result was not declared 
for want of vaconcles is not a Just reasons 09 T ha<1 

prayed for declaration and entering of result in my 

service book if  I hnd passed, and not for promotAdn,

I Wonder what is the hl1:ch in granting this  request

Contd page 2
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7 ,  That on oocilng on transfer to Luclmow, I 

ogaln put up th« mntt«r b«for# thp C«ntrnl Command 

National KES Employees Iblon, Lucknow vho forwardtd 

my case to the Chief Enjnr Northern C om d , « /o

56 APO, and urje-d him to do the needful, A copy 

of C.C,n,MES,Employo«(? Hnlon lettar referred is 
attached vilth this application,

8 , That the reply of this letter  wag communi­

cated to me vide 5241 No 1115A T / I P O A ^ P  dated

S 6 Nov 88, a copy of which is attached for your kind 
perusal,

9 ,  That a perusal of this letter w i l l  reveal that

it  gives the same reascn, the oerslon of which is

slightly  improved. It say* that the said test was not 

approved by OB Udhampur, as the number of participants 
exceeded the lim its . It  further says that In subse­
quent tests , hold on 23 to 28 Apr 87, seniority  upto 

31 Dec 82 was taken into consideration,

10, That OS already explained, my rroyer is only 

that my renult of the Trade Test  conducted on 4 . 3 , 8 7  

be communicated and in case I have passed, It  may
be entered in my service book,

11 , That I nay respectfully submit that declaration 

of result has nothlrj to do with the nuluber of vaca­
ncies as the successful candidates are promoted in 

future vacancies and therefore it is  in the interest 

o-f justice that my result be communicated to roe

and my office  without delay so that ray officer may 
take necessary action ,

PRAYER

I therefore most respectfully  pray that t

Your Honour may be kind enough to call  for a 

report of my case and set aside direct recruit­

ments of Mate/MPA made in controvention of 

the guidelines issued by your HQ,

Your Ifoneur may be further plaased to direct 

the concerned authorities to declare the 

result of Mate/MPA Tiade Test and to enter 

the cosuallty in my service book and also 

promote rie as socn as the vacancy arises ,

I hope that as the Head of your Honour
w il l  be kind enough to see that poor persons like  me 

are given Just treatment and are not victim ised.

Thanking you and waiting  for favourable action

L n c lm o w  
D a t e d  t

Copy to I

J a n  89

Yours Faithfully  

( Hama K-mt Choubey J

T h 0 C h i e f  E r c n r  
n o r t h e r n  Corrmd 
c / o  56  APO



thA y  *CltJi

l̂ iv<C>[[£!̂  Cj\̂ <̂ lCjuj iZl c/-<3Vr

. ^  O A __________ —  ^  /9  rr

Tel€ Mily 613

107l/Ind/57l/£lD 

AGE 1/R M.I

GARhlSUN iiNGiK££R('.v£STr
11 i»AHD/iR PATnL MAitG 
LUC*i.NUw Centt

14 Mer 89

hkmh.hi.AL OF GRIx.VAi^C£g 
C1-’

1 . Reference this office letter No. 107l/ind/562AiD dated 18,2*89•

2* Contents of CK Northern Command C/o 53 APO letter No* 416/Ind/
S50/ 21CC2 ) dated 20 feb 89 received undei liucknow letter
No* 12036/326/i^lC42) dated 10 Mar 89, are reproduced below 
for information of the individual 1-

Miiii/506693 Shri R-arpakant Choubey,Mazdoor did not fall 
1 in the Merit, as sucii the r: sult̂  was not dicl^red by CWE.

L b) The individual raay be informed accordingly*

for

Sd/ x x x x x x x x x  
t & iU k
i bb Shishedia ) 
kh M/h
GitCW) Lucknow

j



IN ™  HOK.Bffi CBBBtt ! » . ,  TRIb5 S £ ^ a l u L bM)

CIRGUrr LUCMW

Affidavit In re : Case No : O.A.. 9 0 of 89

' A

Rama Sant Chaube^ .  - ------ Petitioner

i , Versus

Union of India <& others - - - - » 

A F F I D A V I T

Respondents

' J; Ohaob^ aged about 30 years, s/o

House, Bakhshl.

D is tx  c o u a x  

U. M,

feTalab, Lucknow, do hereby solemnly affirm and 

declare on oath as'under':

1. That the deponent is the petitioner In the Inst-

•ant case and is fully oonservant with the facts of the

case which are deposed hereinafter,

2* That the deponent Xi/ho is an emplgyyee of M.E.S

in the Ministry of Defence, as a lab¥ourer vas posted at
6359

border area, iii the office of c/o 56 A.P.o till

8',4.88, - --

That the. G.l-
6359

CS
comes under the administrative

'U'vV. e

Ĝ onimand of O.P Nos 3 and 4 *
/fI

4. That O.P no 4 conducted Trade Tests for various 

cadres and all eligible Mazdoors vere allowed to appear,

5, That the above mentioned Trade Tests were conducted

firstly of 4 liar 87 the petitioner appeared in this

test, his results ^̂ Iere not declared.

Gontd page 2



®* That In the second week of Apr- 87, the 

aeponent came to toow that Trade Tests are again

being conducted for those who could not appear In

"the test held on 4 gy,

635|, depcnent was advised by the ffl

APO to appear In that test too as In 

case.he falls In test held on 4 Mar 87, he could have

still have a chance of success,

7. That a list of eligible MaaJoors was again 

j prepared and submitted to the 0,P  No 4 by the

I officer Commanding of the deponent, namely aE,.Sffl

f c/o 56 IPO, ^

-2-

8.
That the above list î as sent to the G.W.E

; 5241, c/o 56 A.P.O vide vide the G.E S ' l e t t e r  no 

' 1132/49/ BID dated ^ ---

, 9. That the depone-nt's name finds place at serial

the above list,

10. That as per the list, the deponent appeared

ion the test conducted on 25 Apr 87.

11. That the result of the petitioner was not

eclared, of any of the examination, nor was he

informed about cancellation of any test,

12. .That the deponent continued writing to the 

authorities about his results and all these letters 

were forwarded to the higher authorities.

Gontd page 3
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13e That in the first reply received by the deponoit 
vide 1112/113/EH3 dated 22: Feb 88 , it was not said that 
the deponent did not appear In either of the tests, or 
that, any of the test was cancelled. This stand has been 
taken recently to cover tip the malafide In the instant 
case. A copy of the above letter, giving reasons for non­
declaration of result is Ann *l> to this affidavit.

Lucloiov!

Dated Oct 89 Beponent

mRIFICATIOM

I, the deponent named above do hereby verify 

the contents of paras 1 to 13 of this affidavit as 

true to my owi knowledge*

Nothing stated herein is false and that nothing 

is concealed. So help me God,

Lwcknow

Dated %-y^Oat 89 Deponent

I, identify the deponent who is known to me.
He has signed in my p r e s ^ e ,

r /  M i k  / O w

( R C Sharraa j 
Advocate

Solemnly affirmed’ before me
by Sri Rama Kant Chaube, the deponent who is identified: 
by Sri R G Sharma, Advocate, Allahabad Higti Court at 
Lucknow. I have satisfied myself by examining the 
deponent that he understands the contents of this affi- 
daHt which have been read over abd explained to him 

by me.

/



■. . . .

m  HOP™  CSKPRaL IDM. TRIBUML, ALLAH/̂ iBAD 

CIRCUIT BEKH, LUGMa*!

/  ̂ In re : Oil No 98 of 89'

J

Chaubey Petitioner

¥s

^liiion of India & others —  - - O.Ps

ANWIITDBI » I  * Ann »I*

1112/113/EID Garrison Engineer (Project)
6359
c/o 56 APG

MSS 506693 22 Feb 88
Shri Rama Kant Chaubey , Mazdoor 
(Through (E (1) 6356, G/0 56 APO

TRADE TBST BIDI3STRIAL PlIBONIDL

1. Reference your application dated 08 Feb 88, 
addressed to HQ Ci IC T^ith copy to this office amongst 
others.

2, It has been intimated by Cl® 5241 that result
of your Trade Test held in Mar 87 has not been con­
sidered necessary due to less number of vacancies. 
Seniority for the Trade Test has been taken into 
consideration upto 31 Bee 1982.

3, This is for your information.

NOO
Hq c ®  5241 
c/o 56 APO

Sd/x3cxxx 
( RK Pattanaik)

Major
Gariison Engineer (P) 6359

w .r.t their letter no 1115/11/123/SID 
dated 12 Feb 88.
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In the Central Adininistrative Tribunal/ at Allahabad 

Circuit Bench, Ijucknow,

QQlTflTgR AFFIDAVIT ON Bai-IAIjF OF RjSSPONDSMT

In :

Case No. 0 .A .90  of 1989

Rama Kant Chaube

Versus

Union of India ^ Others,

, . .  Petitioner

. . . .  Respondents.

I, V.K . Sidliarthan, aged; about 53 years, son 

Garrison Engineer, (West), 11, 

Sardar Patel Marg, Lucknow do hereby solemnly affirm 

and state as under*

cK;'\ \

i

1. That the deponent is Garrison Engineer (Vfest)

and has read the application filed by Shri. Rama Kant
f

Chaubey and understands the contents thereof.

2. That the deponent is fully conversant vath the 

facts of the case deposed hereinafter.

'3, That the deponent is comp'fetent to svjear this

affidavit on behalf of other respondents also.

4, That the contents of para 1 to 4 of the applicat-

* ion are formal and need no comments,

•> /  , 1̂ ,  5, That the contents of para 5 of the application
i-r r

are admitted.

6 , 'Diat tlie contents, of paras 6 {i) to 6 (iv} are 

admitted.

Cont........ 2.
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7, 'That in reply to th3 contents of para 6 (v}and

6 (vi| of the application, it is admitted that'-the

I applicant did appear in the trade test held on 4 .3 ,87

land the proceedings of the trade test board re sent

/  jto the Chief Engineer, Udharapur zone under vhose control 

i
ithe said test was held. Ihe proceedings of the trade 

test board -were not cpproved by the Chief Engineer ' 

and v/ere returns d vide his letter no.l3oo7/193/EIC (2} 

dt, § ,4 ,8 7 .for rectification of the descrepancies in 

terras of the guideline spelled out tharein. Photostat 

copy of the <3bove communication is being filed as Annexure 

RI in Vvhich it is pointed out that^the number of trades- 

8>®n tested should not exceed three times the number 

! of Vacancies available. It was further pointed 

out that the trade test should be held in accordance 

v^ith three g rade structure and only feeding categories 

 ̂ are to be allowed to appear in the trade test. Thus 

1 the Chief Engineer Udhampur further advised to conduct '

 ̂ tlB test again keeping in view the guideline as envisaged 

1 in the above letter.

Consequently, the proceedings of the trades test 

held on 4 ,3 ,87  vi^re cancelled tand another trade test 

inctis on the line indicated in the above letter of the 

□lief Engineer v;as conducted from 23rd April to 28th

■^pril The applicant „ was not

jeligible to appear in the said test as according to the 

•' '( Sf'r instructions. The number of candidates elioible

appearing in the test for the trades were restricted 

I to three times the number of vacancies available in 

I each of the trades. In the instant Case for preparing

Cont,. . . . 3 ,
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I - £ eUalble candidates £or promotion to Hate/

°  "m t ^E--t«r, Mate; Uner.an, Mate/Wire- 
HP&, Mate/OSD, Mate 8/Fxt>„r, ^

„ 3 n e t . . . t . . H ~ . w . . n s e n . o . t , . t o 3 . t ^ ^ . -

1 9 3 2  « r e  considered. The seniority o. the .PP

T l S t h  April, 1983 and as such he was not consxdere

■ n in the t rade test for the post of Mate/
for appearing m  tne t. rauc

MPA. The position was explained to the applicant by 

Garrison Engineer (P) 6359 C/o 56 APO vide his letter 

N0 . 1112 / U 8/SID  dt. 22 .2 .88  and also to the Central 

Command National MSS, Smployees Union, Lucknow with 

reference to their letter No. Ref/CCHV/TT/88 dt . Sov 4, 

1988 (Copy filed vjith the application as Annexure i  ) 

The said letter of the Garrison Engineer was based on 

the information furnished by the HQ, Commander Works 

^Engineer 5241 C/o 56 APO letter No. 1115/TT/128/SIP GE 

(P)6359 dt, 12 .2,88 a copy of which is being filed 

as Annexure R2 ,

8 . That in reply to the contents of para 6 (vil) '

Of the application it is admitted that the applicant

was t r a n s fe r r e d  . 0  0.  (Vfest), .uc.now.'

n ,  the representations .ceived from him on the subject!

-atter of this application ,«re duly replied.

‘’“ tents Of para 6 (v lli ,

' hi admitted that Shri Kulbhushan, Mazdoor

. p e e r e d  i „  th e  tr a d e  t e s t  . o r  the p . 3 t  Of . . . e m a j

* i = h  s u « ic le n t  number of vac ancles . . r e  available,

and e l i , ,M e  penal .as  lar.e  enou.h to

IS n ^ e  based on the principle of three persons to

:  . Xn the case of

applicant .*o  .a s  to appear .o r  the post of Mate/MP,

Cont---4,
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far  l e s s  number o f  vacalKCies v/ere a v a i l a b le  and coseq u en tly  a

; smaller penal had to be dravm for v/iiich Mazdoors vdth seniority

upto 31st Dec. 1982 could considered. Thus the applicant with

n̂afe
13th April, 1983 seniorityj^v/as not eligible for consideration, for 

the past of Mate/Mpa.

. 10. That in reply to, paras 6(x) to 6(xii) itis stated that the 

criteria for determining the eligibility .for appearing in the 

trade test was not-changed. The eligibility vras, determined on 

the basis of guideline received from the Chief Engineer, Idhampu 

(Ann.R-I). In the letter referred J:o by t'he applicant in Ann.6 

■of the application the word 'merit’ was actually meant to convey 

merit/seniority' for eligibility for appearing in the trade test. 

" V/hen the test in which the applicant had appeared on' i+*3*8? was

cancelled on account of certain descrepancies,- tFie question of. . 

declaring its result did not* arise.. The applicant was informed 

accordingly ( Ann.R-3 '

11. That in reply to para' 6 (x iii)it  is stated that the result of 

other candidate^ had_jDeen declared while JAe applicant was not

j  ' allowed to appear inthe j^tests held' on 23.'!-i-.87̂ as he was not 

eligible to appear in the said subsequent tests.

12. That in reply to para 6$xiv(l) to 6(xvi) it is stated-'that

subsequent trade ' tests were conducted strictly in accordance

-f with the guideline-s received from the Chief Engineer, Udhampur. ..

zone, a copy of which is annexed as Annexure R-I.

‘ 13. That the contents of paras 7 & 8. are formal and need no re;^

• 14* That in reply to para 9 of the application it , is

. . . ■ ' 
r.:> '.prayed that the applicant is not entitled''to any relief as

( ‘̂ ‘̂ jclaimed in vievir of the facts mentioned in above paragraphs.

\ '

That the paras 10 to 13 of the application are formal and 

' v V need no comments.



5.

1^, That from the foregoing i t ”is clear that the 

application filed by the petitioner lacl^merit and is ±
V

•liable to be dismissed v;ith cost, ■

r
Luclcnow/ dated^

, 1989

VERglCATlON

I, the abovenamed deponent do hereby verify

that the contents of paras I ij . are

true from personal knowledge and paraS 

from Srora records , and paras

 ̂ on legal, advise. Nothing is

false and no^aterial has been concealed*

So help me God#

/

Signed and verified 

Luclcnov;*

at

7.L,

Lucknov;, dated, 

J4*iy , 1989.

I identify the deponent who has 

signed before,me and is personally 

kno\-!in to rae. "N /- Vv

Mvocate,

Solemnly affirmed before roe on Q 

at\o'L^ am/pm by the deponent '‘V-dW-

who has been identified by !$;), -

Advocate, High Court, Lucknow Bench, Lucknov;,

I have satisfied by exai'nining the deponent

that he understands the contents of this affidavit.

which has been read over and explained to him.



-......... ................... ______________________ _J | „ ,.^ ,J |L

«■
Antiexure R».1

Chiuj: ^nt^Xnoer J  

Udhampur Zone
Ucihanipur- 1 8 2 1 2 1

13007 / 193/E I C  ( 2 ) . . .  :
'  02 Apr 87

CWK 5238 K

C ‘>E 5 2 3 9  {
ChE 52i»l I

2 93,Uatod 18 Dec 86

to three tiEjes the Mo. of aviiioM f ‘ff be limited
not been followed ,= s it has
tested exceed this

n o K f t a t o ‘' u P o ? “ S t i ^ * S  c S  t h e r ^ f

testiHK. It i f s e ™  th'^t f o r S l d e

Keoh, '^Rine fI?  »? ®

^  9

h j p  teen lnclud«I for

| - '\ S .S r \ ^ ‘="l«='ly 155 S«e;" h ' "3 0  ^S, =gen thct
f'oi- X "; 5 o 9) hnva roririotPd  tr ■£ ? i-r^t t„ "'■*■ •’ ‘V ®  an<3
--., o oatC’ orios even c.,::o-uri- i i'-̂  „

: -Vs^.-D C s ®  (CV,T 5? J3 "' •̂® oi-litcd by

,: fc-or.ln/ln ,thi. U  not
\  X "^'Ch or the- CsjE It rnnr ̂ •̂■’ ’'. ‘‘'"r ' lO.DOUTS

*S"-jS^Rot'no t'>dy el j h m  r «*»*’'/■ 7 r s u K c d  rh-.t there
c.ate^ory of mr'-e. ’ ' -o anpc ,r i'or tr-de test

. i  in sone c; .' r Pb'^ont''' - - 'rr -1
^  Voul;I Ic-(’ c-Miinl I r M v 3  ■‘  ̂ ‘ i'G r;.lmr-t

oonclusinn fi,-  - y  nr- T..? , f’-' o’Ttloun

!>.c' .-t von 'rn.:. ' ■'" ^ ^y

#

P-- P/-
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i

Somo V'^ry vrdl/l obiicrvntion r> r;'l,'if4 by one o-.' the 
din«' o.'̂ .l'iccr ere at Ann:: attached, '̂ ’his should

2 ,
tDresidin, 
follov/sd by p.ll CslvBi/GEs,

be

4

It will b: seen thpt draft board nroceedin,‘̂ s referred to 
in Pora 1 above. c?;.nnnt be, aporovcd in, their present shape.. 
You are thnre^B're, rr.'’uir :d ’ to rf.-ctify the discrinancies in. 
the following m?nnpr

• •

(a) A'raiiist the tradns bein.«; included for trade tesing 
Area/i)ivicion/Station, Ho. of vaor.ncies r.'oy please be

listed,

(b) Wide circulation for holding of the trade testing • 
Board to complete Industrirl staff -in your area may 
please b6 ensured and ncjres of eligible tradesmen may 
please Jbs^cqljlected.

(c) Separate nominal rolls based on area seniority may 
please do  -drawn indicating; division/sub division f  or 
each C a t e g o r y .

(d) Tredesmen v.’ho vrere absent during the previous trade 
testing board may please be given another chance. 
Presiding Officer should visit their respective areas of 
responsibility c\gain if so required should test the left 
over/additional tradesmen.

(e) Trade tes: which are not listed in letter quoted 
in para 2 (c) above will not be jiicluded'f or trade testi®.

(f) Tradesr.en tested u'fongly are in excess to laid dov.ti
limit i .e . three time of the vacancies may please be 
informed by each QsM /G E b, with reasons for caneellatio# 
of board in their resoect and thei£ ommission froKi the 
trade test, : , ,

4, Cst/E .are required for resort to a crash programme, 
prepare rectified nominal rolls and hand over to presiding, 
officer vjith a copy to this HQ latest by 14 App 87 in 
triplicate. Presiding Officer may conduct the trade test for jdH> 
the left over/additionaX tradesmen during 20 Apr 87 tM onwards' 
and submit the board proceedings"’'to this office latest by 
within a week of trade test, '

Copy to :«

i u  {

o

All GEs 

,5̂ ^^  /and Members.

Sd/x XXX
(jc immD)
Col
Addl Chief Qagineer

Drai't Board proceedings submitted by 
you are returned herewith for rectificati( 
on and re-submission by 18 ^pr 87 sis 
indicated in para 4;a,bove. You are also 
requested to prepare a summary as per ^ 
proforma attachea* It  has also been 
observed that lAFD 931 may also be 
completed duly signed by the Presiding 
Officer & Members.
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t^egory’

. Appendix to CE Udhampur Zone 

o 'i p r  ” “ /3 ° °7 /9 1 3 /E IC  ( 2) dat<^

E2^

M z ^ g U ^ ’i) (195-.21 0 )”" "  

1 » Mazdoor

2. Charpoy 2'tringer

F eeing  categor^

1 ,

2 .'

3,

4,

5,

(A~1 attd)Jlate

vyMan 

Ha.T,m0rsian

F/Han (Other than'fire services) 

Canev.eaver

SigLLED ( fis 260-1,00)

• A/Winder

2 , B'Smith 

5* Mater 

4, Carpenter'

3. MPA ■

6 » Elect- 

7. ’ 0SI3 

8 « ?h Hech

9. Fitter/Engine Fitter

10(» ' I/Repairer.

11. P/Pitter

Mz/Chow/Safaiwala

-do“

H/Man, Kate

iVite Carp(3S) 

Rate

Mate , .

f

12, Plumber

13, Hefg Kech

14. Linamea

15. Kason 

16« K/Reader

17. Boulder

18. Painter

19. Sign ^*rit

20. Saivyar

21 . SBA

22 . ^^rner 

25. Upholster 

24* iWelder 

25. W/Man

26 and 27, Blank.

S  (SS)

“do*" .

Mate.

Mate ’̂̂ ason (SS) 

M te

i' .̂te Moulder ( SS) 

1‘iate Fainter 

-do-

I'^te arp enter 

.Hate ''

Kate upholster 

:̂at e V//Man
P . . 2/ ^
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“CITigory caTegory

4

'28. RR Dvr 

29. MT Dvr

I*/’ate

Mate

Note Ser Kos 1 ,3 ,6 ,8 ^ ,1 0 ,1 3 ,2 2 ,2 4  amendment for trade test 
ruling has not been received from Govt so far.

The e3es case of the following categories for HS-II and 
HS^I has been taken up with E-in-C*s Branch vide GEWC letter 
No 41617/ I N U/677/^^^IC (2) dated 14 Apr 86 :»

HS Gde-ll & IIS Gde»I

MPA 
OED 
!%• Dvr 
Upholster 

I  Repairer 
Sav/yar/B/Attd 
Armature winder |
Gable pointer, - for HS- CJde-I

The case of SBA and Wireman for next higher proffiotion to 
Electrician still pending vdth B«in-C<s Branch as per CH^C 
letter l̂ o 41622/P/32/EIC (2) dated 22 Apr 8 6 .

a
|b
,c,
d;
e]

h
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■ ■ f . Ser Category

c J

' 28. RR Dvr

caTegory'

29. m  Dvr

Ivate

Mate

r s iL r h f^ V o r b k ^ r 4 « iv ^ \ - j .o i ’i S v r s '’s !

nS-I has tefn“t lk e fu r w it h ^ E !i^ ‘r . ““n®®°^J®® HS-n and 

No 4 l6 l7 /n JU /677 /.I0 ^2 ) latfe ?i%®r®86“ - '' ®

MPA 
OSD 
îii' Dvr 

Upholster 
I  Kepairer

- HS Gde-II &  HS Gde-I

Sav/yar/B/Attd ,
■ Armature winder I 
Gable ;|ointer - for HS- Gde-I

Electrlc i2 ^s t ia i*^^n d in g ^ w ith ^ in ^ c ? ? ^ ^^ i!^ ^  promotion to

l e t t e r  tJo '►1 6 2 2 / P / 1 2 /E IC  ( a f d a t S  i f  |p ®  g t f



.nil .  I . ij}'" 'iu.»'̂w"~

4kl

Afij3£2Sre^

—

1 , Mrtc Ccrpcntai

2 . Kate

3 . . I-iate OID

4 , I‘J<\ C G i]Umbor

5 . Kcv(: e r,^itb- r

bo I race L /Man

7 « Kate

8 . K;Uc ^^oul(icr

9 . l l - t Q PiiintcT

1 0. h - t - Upiiol rt ■

1 1o iJ C ‘ iir;ith

1 2* Lntc -.X  •

1 5. I.Dte V/Hnn

1 4. I'̂ ate Pin Di'ive:
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~ * s ?  s r ^ ! 3 , T K t ? ; . T . s ; £ ~ ? S f f i  ^

esults Of already conducted t K t ^ l n

pract!^ll“ H o ^ ? J /r r a u \ '{ ;f s f L J r *  - « t e n .  o m  and

p S i “K 0 l P “®
S « 1S ^
IIf ii:iliiyil|gs ̂



1115/TT/128/EIP

, fnnexiire R-"°2 

Headquarters
Commander Works ^iii^ineers 
5241
C/0 56 APO 

12 Feb 88 /

GE (p) 6359

RE(I;EST for DISCPvIMMiVnoH OF Tfu.m TE5T 

liELD Oil QFTar 87 ' ' ■

1, Please refer an application dated 08 Feb 88 from. Sh 
R K Cho«bey, t%z addsd to CS North Comd-with copy ,to CE 
^dhampur Zone and this HQ.

2. P o ^ « f  the iiidividua3.s mentioned a-s per Appx ®A* of/his 
application is. shovm a^jain.st each s«

No. Hane 5: Desig

I-It;S-503280 
MES-506668 
I'ESI 506680 
KES-506678 
mSi 506688 

|--IES-.5Ĉ 689 
MlS-5066,93, 
I-SS-506542 
FiES-506752 
MES-370529 

''MES'^370528 
i^S-503487 
l-SS-504117

Sli Partap O'iandj Mate 
Si Gurprakash, vhz 
Bi Jagdlsh, Singhj H |2  
Si P'ritam Chandj, Maz 
^ 1 Balwant Singh^ Haz 
i3i .Soffl Rajs 'M&z 
,Sh Raisa Kant Choubey, 
^  Puran Shand. Maz 
Sh Labh Singh,
:&x Tilak Raj, Maz 
Si Onkar Maz 
ih Karaia Chand, ¥m 

Barah^an,.Kumars Ifez

Seniorit^r in their 
nresent trade

01 ,9 ,84
08 .2 .83

, 24*2.83 '

■-24.2.83 
19,2*83
24.3 .83  
13.4«83 
18*5.83
21 .3 .83  
01*5.82 
01*5.82

07.06,79■
04.04«80

@ Considered for trade test talcing Into tiieijr̂  senlori^. 

;upto 31.12.82*

'3, ■’ It has already intimated-to your office including all GEs 
that seniority for trade test 'to Mate from >la2 has hem 
consider^ based on the amm'ber of vacancies of Mate held- te 
our area upto 31-.12,62* As such individuals falling upto the 
serial 'Clc), to (n). above are appearing for trade test during 
held O ft 23.2,88* : .  ' _ . ,

4.. It  ■is pointed out. that tf/ten is. not f eeding category for 
1/l.epairer as per Cg-Udhaicpur Zone letter 'No 13007/193/EIC (2) 
d't 03 Apt" Wi'  ̂ Hence 11ES-358995 Si Baa Ifeyal, W/llan can not be 
■'•.cottsMertd 'for-trade test .of I/Repairer. ■

As regards the result of -their trade test held diirln.g 
87 was aot-considered' due less nmbsr of vacancies* Seniority 
this'trade test x#as taken into consideration upto 31.12*82*

fhe individuals isay please be advised accordingly.

Copy to

Chief 4igineer 
NORTKSmi 
CE Udhat.‘.pur Zone S)

Sd/x X X X X 
(Malook Chand ) 
Adffi Offr 
for Coromander



1 M

Anrvn:cure.Rr3

Headouarterq r /
Coratnander Workn %iginef^rs \W 

5241
C/0 56 APO 

25 Kov 881115/TT/120/EIP
\

Chief Jhgineer
northern Coiamand • • ,
C/O 56 APO

TRADE. *i;E:gr_OF TKDUSTRIitf. PHHSOrMlj

1 ■ Refer to Central Command National IfS  Employees Union, 
Lucimow letter No Ref/CCK'l)/fT/88  dat?d o4 Nov 88 , .

2. I t 'i s  Intimated that dral't board proceedings of trade test 
h k d  on '04 fer 87, submitted by the ^presJ4 ing of fleer were not 
aorroved by CE Udharnpur lone f o l l o w i n g  certa^ observations 
raised vide their letter No 13007/193/^IC (2) dated Oj^Apr 87. 
Tlie observations 'interalia pointed out that number of • tradesmen 
tested, exceeded the limit of candiaates which should be 
limited only to 3 times the number of vacancies available. It 
was also pointed out that trade test should held in acco^ance 
with three grade structure and only feeding categories are to be 

allov/ed to'appear In the trade test,
advised to conduct trade test again-keeping in view the points ■ 
as envisaged in their above Quoted letter,

3, Consequently trade tests were a<?ain conducted on 23 to
28 Anr 87 and on subsequent dates. The candidature v/as
restricted to the raio of 1 : 3 ie three candidates v/ere •

trade tested against one vacancy.

4 • Keeoin" in view of above critaria, seniority, of i-iazdoors
for trade test for promotion to Kate/FiPA, Mate/OED, Mate/p’ Ftr, 
Hate/Linamen. Mate/Wireman etc '̂ 'ere consider^ i op seniori^^ 
unto 31 *>ec ^982. The seniority oi MjiS-506693 ^  ^oia K ^ t  
Choubey as Kazdoor is 13 Apr 1983 and as such he was not 
considered for selection of trade test to Fiate/M-ii.

Copy to

Sd/x X X X X 
(Gurdial Singh) 
Adm Officer 
for Commander,

CE Udharnpur Zone - Together with a copy of-union letter
ed above.



IN M  CEm AL  ADMBIISTRATIVE TRIBD^L

CIRCUIT. BENCH, LUCMO^J

V v>*V.tc

RUjTOINDBR AFFIDAVIT IN Re ;
^  .■

Case No : O.A, 98 of 89

/■f- 5 /3 /“?»

'Siamakant Chaubey Petitioner

Versus

I 19&9.- 
f AthiolMi;

’ ■ m  I/A.t . m

'■Onion of India & others - - ................- Respondents

A F F I D A V I T

I , Rama Kant Chaubey, aged about 30 years, s/o 

Sri Bharat Chaubey, r/o c/o Dilip Cloth House, Bakhshi-ka-

1 1 Talab, Lucknow do hereby solemnly affirm and state on oath 

as under :

1, That the deponent is the petitioner in- the isstant

case and is fully eonservant vjith the facts of the case. He

has read over the counter filed by the respondents and in 

reply deposes as under,

2, That the contents of paras: 1 to 6 of the counter

affidavit do not need any reply as either they are formal or

admit the contents of refered paras of petition,

3, That the contents of para 7 p f  the counter are

incorrect and denied. It is stated that the test conducted 

on 4 .3 ,87 , in which the petitioner had appeared, was not 

cancelled as is evident from the Ann R-1 filed by the 

respondents. The presiding officer was directed to resubmit 

the Board Proceedings after rectification of the defects

ointed out. Nowhere does the letter mentions about cancell­

ation of the test..The staff officer of O.P No 4, in order . 

to favour so persons manupulated the test to be conducted

Contd ^age 2
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again on 23rd to 28th Apr 87 and the petitioner appearec 

again in test conducted on 25.4.87. The respondents 

contention that in the test conducted on 25,4.87, the 

vacancies in the cadre MPA,'were limited and the petitioner 

^as not allowed to appear is incorrect as from the records 

it m i l  be evident that only two persons have been shown 

to have appeared and even for one vacancy, as per their 

ovm admissions, three persons ought to have appeared. The 

fact is that the petitioner has appeared but his name has 

been omitted because of the malafide action of the staff 

of OP no 4. Sri no 55 of letter no 1112f?2^ID

dated 18.4.87 sent by ®  6359 c/o 56 APO to OP no 4 

mentions the name of the petitioner sent for examination,

4. Tha-t in reply to the contents of para^ lo, it ± 

is stated thatthe contents are false and misleading. There 

Were vacancies in MPA cadre as irfell and seniority restriction 

was not put for eligibility criteria, other^Jise Kulbhushan's 

name couldnot have come in the result. It is further stated 

that as per guideline mentioned in the letter reffered, there 

^as no reason to ¥itheld the result of the petitioner in 

both the tests. The petitioner was eligible, had appeared

and result ought to have been declared alongwith others.

5 . That in reply to the contents of paras I I  and 12 

of the counter, it is stated that the contents are false 

and the petitioner had appeared in both, the tests.

6. That in reply to the contents of paras 13 to 16,

it.tis stated that from the records of the examination it 

will be clear that in place of three'-persons appeared'in 

trade test of respondents have shown tvio, which is
I

incorrect as per their own case', where even if only one 

vacancy existed, three persons oijgi^tyto h^ve ^ e n  allowed 

to appear^ and therefore the 

averment of the respondents
deponent

is false-
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WaiFlCiiTIOH 

I , the deponent named above do hereby verify 

that the contents of paras 1 to 6 of this affidavit are 

true to mpi om kno^iledge. Hothing is concealed and that 

nothing is false. So help rae God,

**3*

Lucknô ^

Dated t ■* Dec 89

I identify the deponent '̂iho has signed 

in my presan®e. / /  0

( R G Sharma ) 
Advocate
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Central Administrative Tribunal, 

Circuit Bench, Lucknow,

O.A . No. 98 /89 (L)

Rama Kant Chaubey, 

Union of India &  Ors,

• • • •

Versus,

Applicant.

Respondents,

mt.fi t 25.10>,31. Hori* Mr.K.Kumar, V.C . 

Hon. Mr. S.N .Prasad,J.M .

Mr. R.C.Sharma Counsel for the applicant.

Hr, D.Chandra- Counsel for the Respondents.

prayer has been m^de in the M.P# that

the respondents have failed to file counter

reply# the raa;^ter may be listed for hearing Last
iii tL. 4

opportunity is given reply) within four weeks, rejoind-^

er i^ a n y  within two weeks r the respondents do not

file the reply within four l^^eeks, the right t o ‘file

reply would stand forfieted',\

May be listed for directVon on 9 .1 .9 2 ,A copy 

of the order may be given das^i to the learned

counsel for the respondents.

Sd/-

J.M .

/■
V-v

/ /  True

\
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BEFORE THS HON'BIE GBMTRAL ADMINISTRATIVE,TRIBUmL 

CIRCUIT BENCH, LUCKHOW \

Mlsc* Appln No— --—— 91  ̂

ja re s 0*A# No 98 of 89

Ramalsan.t Chaubey - - - - - -  Petitioner

Versus

Union of India & others - - - - Respondents 

APPLICATIfflH TO BXPBDITE HEARING

That the hiamble petitioner most respectfully begs^ 

to submit as under i

1, That this Higt^ie.Trltoal vide its order dated 

13.11*90 ^as pleased to direct the res-pondents to file 

a suppliiaentry counter xaaffidavit, specifically dteectlng 

them to produce records of examination conducted on 4th 

l>lar 87, no of vacancies of MPA and also the seniority 

list of the candidates eligible for the test.

2* That since then, the case has been listed 6 times 

before the Registrar, but the O.Ps have failed to file the^ 

counter affidavit as per directions of the Tribunal, todl^ 

eating that they have no intention to file the same.

IT is therefore respectfully prayed that this Htin, 

Tribunal may kindly order the case to be listed befor-e it 

for final hearing at an early date*

I Ca W

i  R«C«Sharma ) 
Advocate

Counsel for the Petitioner/Claimant

I


